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CALLING ATTENTION To MATTER
OF URGENT PUBLIC IMPORTANCE

Lock ouT nrcLARED BY LA.C

MR. SPEAKER @ We wifl now take up
the Cali Attention Nouce. Shre Shachi
Bhushan.,

SHRI SBZHIYAN (Kumbakonam) :
Regarding Calling Attention Motice, Sir, it
i» customary to supply a copy ol the state-
ment to be made by the Minster to Members
who have put the Calling Attention Notice.
So far we have not recerved it. Though it
Is not obligatory, it is customary o supply
& copy of the statoment before it is made.
1 do not want that convention (0 g0 on the
very first day itself, 1t can be isken up later,
We would like to sce the statement beforo
We put questions,

MR. SPEAKER : We follow the samo
old Pragtice,

SHRI  SEZHIYAN ;

received ije copy %0 fat, We have not

TE Ay &

MR. SPEAKER : Only if the Minister
cupplies,

ot oft wqun (xfaor feeelt) @ &
sfaeradfiy S nges ¥ frrafafaa fagg
#1 N ofeT qar AT v wE Fv
ear fremar § o srdar 2ar  fr aw
AN I { —

“sfreg AT ergR ETOORWE ¥
sHifa qro fraery &1 5@
(a%-z-vw) & Aifq soard o sz
ageia Wi ¥ See @
et 3 fgwr O & F wreoy
o feafa "

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Sir, the statement has just been prepared.
Thercfore, 1 was not able to give a copy of
that. 1 am sorry, It will be cyclostyled and
circulated to Members immediately,

oft gwwer wmf (Svde) @ R
e ST 1 gard wfeart ug @ fF o
a% vt WPy & avreq € afy g¥ ad
fodfl & &% aF gw goEEdY 4%
O

MR. SPEAKER : There is no question
of supplementarics on the Call Attention
Motion,

oy gewen wat : asoer wgwE, BN
o & € OF g qud v A s
o o g WA AT & wwew o
af ferely, oo o gW T B 9% 7
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MR. SPEAKER : The Minister is going
10 make the statement in the House itself.

DR. KARAN SINGH : Mr. Speaker,
Sir, 8s the Houst is aware, the Management
of Indian Airlines declared a lock-out of all
its workmen with effect from 4.00 a m. on
the 13th March, 1971, This extreme step
was taken after careful consideration of ali
factors involved and when the Management
was convinced that there was no other
feasible alternative,

For some years now the labour situation
in Indian Airhnes has been very unsatis-
factory, and sections of employees have
launched or threatened to launch agitations
and strikes to pressurize the Management
to concedc their demands. These actions
have caused serious dislocation in domestic
air services and substantial loss of revenue
to the Corporation, While I do not wish to
burden this Hon'ble House with past history,
it would be wuseful to give a brief resume of

events during the last year, as  these have a
crucial bearing on the Madnagement's
decision,

The labour disputes have mainly been in
connection with  fresh  wage negotiations
Setttements could not he reached, and the
situation was further complicated by inter-
union rivalry between the Air Corporations
Employees Union (A.C E U.) and the Indian
Aircraft Technicians  Association (1 A.T.A.).
In March 1970 workmen represented by the
ACEU embarked uppn  a countrywide agita-
tion in pursuance of their demands for an ad
hoc payment 1o all employees drawing up 10
Rs. 1,000/- p.m. including aircraft technicians
who were represented by the IATA  The
management was willing to make the payment,
but the latter Umon opposed any  such move
and threatened serious industrial unrest, On
IATA withdrawing its objection, the payments
were made with retrospective effect as from
1st April 1969 to both ACFU and IATA
categories in Aptil 1970,

In Auvgut/September 170 IATA launched
an sgitation which lasted for about three
wetks on the question of the differential in
wages between aiccraft techpicians and non-
technical categories of workmen represented
by the ACEU in the two Alr Corporations,
The matier was immediately referred fo con-
ciliation which unfortunately, proved tinsucces«

MARCH 24, 1971

the LALC. (CA) 4

sful, and the management’s move to have the
dispute seferred {o adjudication was also oppo-
sed Ly TATA. In view of the seriousness of the
sltuation, which had caused a loss of approxi-
mately Rs. 65 lakhs in revenue to Indian
Airlines and widespread disruption and
cancellation of air services, a notification was
issued on the 4th Sepfember 1970 under the
Fssential Services Maintenance Act prohibiting
strikes in  Indian Airlines and Air-India,
After further prolonged and separate discus-
sions with the representatives of IATA and
ACEU, the agitation was called off on the
6th September when it was agreed that the
dispute would be resolved through arbitration
on a four-party basis between the manage-
ments of the two Corporations and the two
Unions concerned. The proposed arbitration
did not, however, materialize due to inter-
union hostility as a result of which it became
impossible to formufate any mutually accept-
able terms of reference or ta  decide upon an
Arbitrator. ACFU's  charter of demands
was ultimately referred to adjudication on
2nd November 1970 and 1ATA’'s on the 15th
December 1970, YATA has, however, refused
to appear hefore the Tribunal.

From the 22nd February 1971 yet another
crisis was piedipitated by 1ATA, by their
refusal to perform their normal duties and
overtime as required by the rules, From the
morning of the 4th March the members of
ACEU followed suit, thus involving, between
the two unions, nearfy (2,000 employees out
of a total work furce of about 14,000,  This
resufted once again in wide-spread dislocation
and cancellation of air services, and even the
remaining services were gradually  being
brought to u halt due to the increasing
backlog of engine overhaul and maintenance
work. The travelling public was being put
to great harassment due (0 the complete
uncartainty of Indian Airlines flights all over
the country, and lakhs of rupces were Jost in<
cluding precious foreign oxchange, In this
background, the management came to the
conclusion that there was no alternative but
to declare a lock-ount,

1 am deeply conscious of the acute
inconvenience that is being caused to the
travelling public by the virtual aheenoe of
domestic air services. This is particularly
unforfunate when the Corporation has just
acquired & brand new fleet of jet fdancs
which would bave greatly improved mnd
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extended the services that it could render to
the public. T am equally mindful of the
hardship that is being caused to all employees
due to the fll-advised actions of certain
sections, However, continued agitations in
flagrant violation of the law of the land, even
while in some cases adjudication proceedings
are in progress, can be tolerated only at the
cost of completely crippling the public
sector and gravely damaging the national
economy, In fact, the cumulative losses due
to strikes and agitations in  Indian Airlines
during the current financial yéar alone
amount to almost four crores of rupees.

The Management s anaious that the
lock-put should be hifted, and has declared
m the lock-out notice stself that this will be
done when a sufficient nuinber of employees
in all categories express then  willingness and
assuranoe 1n writing to resume  their normal
duties, including overume under the rules.
Meanwhile, it has decided to operate some
skeleton services with the help of eaccutive
staff not covered by the Jock-out, so as to
provide at least mwnimal facilitics to the
travelling public. Although the IAfA and
ACLU  charters  of demands aie before
adgudication, the Chief Labour Commissioner
is alvo using his good offices to help bring
about mutually  acceptable  settlements,
Government  sincerely hopes that the  settle-
ments reached will ensure smooth functioming
of this ciucial public sectov uundertaking on
& lopg-term basis. Refore the lock-out was
declared the Management had offered the
employces guite liberal terms  regarding pay
scales and other conditions of service. In
spite of further deterioration in the financial
position of the Corporation, they have now
reiterated the same offer to the employees.
Even so, the Unions have been pressing
further demands, making it difficult for the
Management to reach a  setilement, A
number of matfers are involved in the dispute
and an amicable setilement on all of them
will take some time. In the interest of
immediate resumption of normal air services,
it has been proposed that the employeos
should assure resumption of complete
normaley so that after the lock-out is lifted,
the Management and the Unions could
carefully consider their demands for artiving
ata  setibment and the unsettfed matters
could be referred to an Arbitrator,

The broadier question of undertaking a
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comprehensive study of the administrative
structure of Indian Airlines with special
reference ty labvur-management problems is
under careful consideration of Government.

Mr. Speakoer, Sir, as we enter upon our
responsibifities as a new Government, we,
on our part, shall do whatever lies within
our power to promote a harmonious and
rational refationship between labour and
management throughout our public sector.
We hope that both labour and management
will be able to  feel pride in belonging to the
Public Sector and participating in a common
endeavour of national importance. Obviously
this 15 a two-way traffic, 1T bave no doubt
that there is enough goodwill all round (o
enable us to mahe a fresh start,

ol wfir waw . sena wENRA, gfeaw
unT FIEH Ft aroral & g9 ¥ oW
14 g s safgg 21 AW AL
I greTe 1 gy & fog faae WY
gfva=a &, sfera oav argw ¥ g fom-
¥ greaTey 3y £ fF owg avdr ww
T 9 g &t gradty afess ot  menw
AAZ GO AATT ITATT R4 WEY
AF GANHT w1 AATH 8, TR w@0ar qqr
g 0z w3 S § fv ot WA AT 0
aresEaedr s wepiy et A 9w feafy
# qg FHArQ, awgy gfaaa st R e
29 § I3 FW F ATGA 1 9g 6 qamar
am & f5 gfras & feo svs &
w1 & agaar g fr Sz AT agA
wout ¥, e A17 A ATw @At =ifen,
Frade & fon oft &) o gfaase & fog
Wi, mmang g fmfoed y @ &
& ¢feq var s § afes § afuw
geId £ W g ? e Wy A gl
oA § f& sad g9 O AW
HTT HY TITE AT BT T AT A ¢,
# ary afy S wigar, ofsa afly g
¥ gorg & foaey ¥ ot wur W wew
TR AW HX 7 yueT £ 7 & qumar
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[y wer qr ]

g didd ghoa & Fonil & W@
ARy wE T | g S aed
e wadt & ) 3feT a9 & a9 & g
T U F, AT FT FIH I9q qOOT
aft & afr waeaw) o7 o ot wagd ¥
st sy wso Agt & A & ag wRar
g & efessr it N moamar J
wae fe @ 7 & o Aw givasr wigdy
2 5 gt dfeeiz Y AT am oF 9%
THRT Per FvH s § 7

wo ot fag : 57 B mal axed
A wgr amEdr faay fry @l e
gawt Foz § ) AW a1 W AW Wi @
sy A FHEA F T A v A
¥ 1 cuw feadt Y woetar 9@ 2 awdt
g ug T wed e A gt il @
gawy yawfrr fear arr, 399 w2 &
T BT A | aF 7T et A war @ A
qgt e arg @ wife ot wEerd
IAET W FAAT Y IEN wGAH Wi
fagar fs ARadz & Hw E . I AF
GO dWE g s Ay § fr s
arE Fewe @, Aoz AT BT DA
gt Iy F{ e aw & AN
TERGAT FT A AW W, TS T
siarwe @ § o garo dwem
wT g1 &, o\ g av emwr ¥ fw ey
gart maw ¥ o g% fewrefans @ w
¢, % A oF 3 SR dam faa
ww qv WMefenrea amaf anrg g
araefy ey A e &)

SHRI A. K. GOPALAN (Palghat) : The
dispute in the 1A that has beea cregted was,
&3 the Minister said, ftot & new one, There
had been a settiement in Decomber itself,
on 22nd December. The fact that even
after’ thiv settiement was arrived at a  dispute
has come about shows thal there is some-
thing fundamentally wrong. Instead of
understanding that and negotiating, what
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was done was to declare a lock-out. Since
it is an essential servige, 1 do not know how
a Jock-out can be declared, Not only that.
The amount of loss incurred as a result of
the lock-out is much more than the amoynt
that would have been required to pay what
the workers asked for so that their demaads
are satisfied.

Not only this. 1 just heard that Dr,
Mahuwshi, the Deputy Minister, had come to
an agreement with the workers sometime back
but that that agreement was also not imple-
mented and that that is one of the reasons
why this situation has come about,

The worst of it 1s that the workers
belonging to the unions have been asked to
sign a paper which contains 50 meny things
agamnst trade union rights. They have been
ashed {0 do or not do certain tngs and
they told that only if they signed that paper
they would ba taken back., Tins 15 the worst
pait of n,

Nuw, T want to know whether Govern.
ment can declare & fochout in & service
declared 8y an cssential serwioe under the
Essential Services (Mantenance) Act. ]
think the Act was meant only to punish the
workers who were working to rule.  They
satd they werc wotking according to the
rules and they are punished because they
are working according to the rules. 1 alse
want to know whether the formula evolved
by Dr. Mahishi was implemented, and if
not, why not,

DR. KARAN SINGH : The settlement
the hon. member has mentioned which took
place in December was with the pilots  This
time the pilots are not  lovolved in the
trouble. It is the other Unjons, the JATA
and ACEU. As 1 said in my statement,
there was a proloaged negotiation with them
in which my hon. colleague, the Deputy
Minister, partivipated, Bul they were unsble
to agree on thy tetins of teferénce for
arbitration. We did our best, But the
IATA and ACEU have always been hostile
10 cach other, We¢ did our best to bring
them together and make them agrer fo
commion terms of reforence and a comnion
arbitrator.  But very unfortunately, such
an agrecment was ndt poisitle, That 'was
the reason why the initiative taken by my
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colleague could not be taken tp its logical
conclusion.

The hon. member mentioned the question
of & lockout in an essentiaf service. It is
certainly unfortunate that this has come
about. But the services were in any case
coming to a halt.

SHRI A. K. GOPALAN I asked
whether it was not illegal to declare a lock-
out in an essential service,

DR. KARAN SINGH : Our advice is
that it is not illegal. I do not want to
prejudge what a judicial court might say but
our advice 1s that it is not illegal, But as [
said, the services were, in any case, coming
to & halt because therc was so much backlog
and there was nocertainty whatever about
the flights, So instead of being strangled
gmadually «nd then coming to a halt where
everybody™s  plan woulkt be disrupted, with
nobody knowing whether the flights were
there or not, they thought it was botter to
have a lochout so that al least the- public
would know whether the planes were flying
or pot.  Otherwise, they would have had
to wail cven six hours at airports before
knowing whether the planes were taking off
or not.

As for the last point, I do not think
there is any quostion of asking the workers
to sign on something which is against their
basic rights. That would have been most
deptorable, But [ think that the manage-
ment did say that there should be some
productivity clauses which are negotiable,
But unforiunately, before the negotiations
could be completed or could take place,
unilateral action on the part of some workers
started which brought the airlines to
a halt,

SHRI K. MANOHARAN (Madras
Morth) : The question was whether they
wore compelled to sign that pager,

DR. KARAN SINGH : The paper the
mantgermeni. wanted them to sign was in s
simple form saying that they would resume
their dytwes and also work, overtime acoors
ding W wules. The other part concerned
the productivity cliuses which are open to
Yegotlitiony bocauge the management felt
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that with new demands coming as a result
«of new aitcraft and so on, there should also
be a certain bilateral give and take in this
matter and they wanted to put in certain
things to that effect there,

SHR! A. K. GOPALAN : 1s it correct
that there is no difference as far as produc-
tivity is concerned, and that there is agree-
ment ?

DR. KARAN SINGH : No, there is a
difference. So far, the unions have not
been agreeing to the productivity clause
which the managemcent wants, but that is
open to negotiation in the same way as wages
are open to negotiation,

SHRI D. N. BHATTACHARYYA
(Serampore) ; There was no strike there,
How can there be a lock-out ?

SHRI 5. M. BANERJELN (Kanpur) :
Yesterday when our President addressed both
the Houses ; he assured us of Government's
imtention to evolve an agreed policy on
industrial relations in consultation with the
upions and today we find that there is no
negotiated sctilement between the employces
and the Corporation It is a sad commen-
tary on the various assurances given by the
President.

So, 1 would like to know from the hon.
Minister whether it is correct that the code
of conduct and productivity are not mutually
agreeable, but is something which is imposed.
1 must say that the Airlines management
has been pressing for acceptance of such a
code and productivity which can never be
scoepted by any union unless it is willing to
act as a serf of the management,

1 say thig with full confidence in the
sense of justice and impartiality of the hon.
Minister. I do not impute any motive. Let
him go tbrough the code himself. Under
the productivity scheme, the worker is
forced to do any numbers of hours over-
time. Which worker. in thc large interests
of his heaith, can possibly continue to do
overtimie at the cost of his health ? 1 do not
think that is necessary for cfficiency also
because more work does not mean more
efficiency. Sometimes less hours of work will
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[Shri 8, M. Banerjec]

give more efficiency. That is agreod in all
the progressive countries.

So, 1 would like to know from the hon.
Minister whether these emplovees had any
talk with Mr, Khadilkar, the new Miaister of
State in the Ministry of Labour -f am happy
he has come in-—and if so, whother ao
assurance has been given to these emplovecs
that there will be no victimisation.

What is done now 15 to break the morale
of the employces, to beat them completely
and force them to come to ternys and to say
that if more workers want to ¢ome to terms
then the lock-out will be lifted, That will
be a tragedy because if you want to beat the
workers, demnosalise them, they will never be
good worhers, and naturally that suppuessed
grudge or grouse will continue.

So. T would request the hon. Minisier to
give an assurance here and now that nobody
wilf be victimised for this work 1o rule,
After all, work to rule is & bone fide weapon
in the hands of the workers They atc
prepared to work something bevond the rule
provided the industrial relations are goud.
So, let this code be not implemented, let
this productivity scheme be not implemcnted,
untess both the organisations agree to this,
And I would request the hon, Minivier and
his colleague Shri Khaditkar to sit alongside
the employeus’ representatives and seek a
permanent solution to this.

We do not want any strile here, We
want this 1o coutinue, and it 1 a tragedy
that even in the skelelon service which v
now being operated, Calcutta is out. 1ldo
not know why they do not want to send
planes to Caleutta.

50, § would request the hon. Minister
1o give a definitc agsurance that there is not
going to be any viclimisation, Otherwise,
there is not going to be industrial poace.

DR, KARAN SINGH : The hon
Member has raised the question of produg-
tivity, which is important. He has quoted
the President's Address. Yesterday, the
President said :
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“consult laaders of trade unions and
managements in order to evolve sound
industrial relations and to secure increxsed
productivity consistent with a fair deal
for labour,"

What has happencd is this that with
the new demands for wage revisions which
are undeestandable,—after  all, everybody
fram time to tume demands more wages——
the macagement also felt that certain pro-
ductivity clauses should be inserted into the
agreemont, because they said that if the
workers were to be paid s much more,
they ahould also work more, T do not want
to comment at this stage oa the rights or
wrongs of this 1 agree with the hon,
Member that this matter should be <ettled
by mutual negotiation, but the theory of
productivity and the code of discipling, |
think, are things whih will gam wide
acceptance because, after abl, if the publie
sector I3 to function efliciently, i it s to
generate the surpluses  that are necessary
fot the development of our national economy
a certain eode of conduct and productivity
will have to be injected inlo the system withe
out in any way buminating the worker. |
agree, as I said in reply to Shri Shashs
Bhushan, that i there 1 an atiempt to
bicak or to hamliate the wotker, it is
entitely uncalled for and it is ontirely agaiost
the philosophy of this Government. [ can
assure you that there is no attempt lo
bumiliate them. However we have got to
sec that the productivity clauses are injocted
into the agreement ; in maoy cases these
clauses are in operalion in Air  lodia. What
the Indian Artrlines is trying is to do is to
get some prodictivity clauses injected into
the agreement.

SHRI ATAL BIHARI
(Gwalion) ;
higher.

VAISPAYEE
The Air India wages are much

DR. KARAN SINGH : Notin afl the
catigories. ‘The¢ hon. Member mentioned
my colleague Shri Khadilkar and the Deputy
Minister, Dr. Mahishi, We are all involved
in this collective e¢ndeavour. I can assure
him that wé shall do whatever we can to
heip bring about a mutvally acceptably
silement, We are anxious that aby
settiemeént  now neached should  ensupe
inthustriel peace in the Corporation at lest
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for sometime to come., This recurrent
trouble is something which is injurious to the
general public and the Corporation itself.
We have lost crores of rupees ; we were
expecting & profit of Rs. 3 crores this year ;
probably it will run into loss, We must
evolve methods whereby if there are disputes,
they should be settled without disrupting the
services. 1 understand that this is an im-
portant point and we are doing whatever
we can,

SHRI S§. M. BANURJEE: Thete
should be no victimisation,

DR. KARAN SINGH : It depends
upon what its definition is. If it means

giving a punishment which is unfair and
undue to anybody, certainly there will be no
victimisation in that way.

SHRI SFZHIYAN (Kumbakonam) :
For what reasons ard for what purpose has
this lockont been declared ? A pamphlet
has been issued by the Chairman which says
that throughout the past years, there was
frequent, almost continuous, disruption of
service due to strikes, work to rule, ek,
That pamphiet ends philosophically saying :
the fundamental questions which we must
all answer are whether there can be peace,
discipline and hirmony in the country, in
the industry if the workmen and their trade
unions do not accept their basic obligation,
if they are not preparcd to abide by the law
of the land and established norms of conduct
and do not adopt constitational means and
machinery set up under the law. These are
philosophical questions and T do not know
whether the lockout would answer them., If
there are obligations on the part of the
workers there are equally obligations on the
part of the management. After the expiry
of the previous agrecement, definite proposals
for revision of pay were putl before the
management under the provisions of the
Industriaf Disputes Act as early as Junc 1969,
Why was 30 much time aliowed to elapse ?
Secondly, even in the worst days when
pilots were on strike last year, uo lockout
was declured. I do not kaow whether it
was due to the fact that it was then headed
by Mr, Motan Kumarsmangalam. Now he
is out of the picture and thercfore a lockout
has been declared. The hon. Minister in
his statement sid that the lockout affected
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all workmen. I understand that it affects
only employees of the low paid category,
grades 1 to 9. Employees of grade 10 and
above are allowed to work and receive their
pay, though there is no work for them as
they are just supervisory staff, There is
also a misrepresentation that the technicians
in the Indian Airlines are already paid high,
After nine years of training in the Indian
Air Force and in the Navy, they enter
service in the TAC and get as low as Rs, 245
as basic salary and after 15 years they
reach Rs. 640. T want to know whether the
Mimster  vonsiders this to be a high
grade.

1 also want 10 know why the Khosla
awaird was modified unilaterally to benefit
certain categories of administrative staff and
not the workmen., Will the hon. Minister
lay a statement on the Table saying why it
was not implemented in full. I hope he
will use the good offices of the Labour
Minister and also the other Minister sitting
to his right, Mr, Mohan Kumaramangalam
who happens to know the working of the
Corporation, so that an amicable settlement
could be reached and normalcy could be
restored in the Indian Airlines,

DR. KARAN SINGH : The hon.
Member has raised a number of issues,
He said at the outset that if there was
responsibility upon the labour, there was
also responsibility upon the management. |
entirely agres,- and | have said that earlier,
- that this is & bilateral matter and certainly
the management also has got a very high
responsibility whenever there is fiouble of
this nature.

The previous agreement expired on the
31st December, 1968 and, as the hon.
Member rightly stated, negotiations started
in 1969, Unfortunately those negotiations
were not able to come to a successful con-
clusion, and it was as a result of the break-
down of the negotiations that these matters
had to be referred to  arbitration and
adjudication. Had they come to a mutual
settlement these questions would not have
arisen.

I think you wifl agree with me that it is
not praper for me to comment on whether
the demands were exorbitant or wiether
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[Dr. Karan Bingh]

they were not, because this is a matter upon
which 1 for one do not have any strong
views, The demands are something which
the management have got to see whether
they have the capacity to pay with relation
1o the total wage structure in the aviation
industry and outside. I do not want to go
mto the details as to how much high the
pay was or how much low it was. I
merely want (o say that the wage ncgotia-
tions failed and as a result of the failure of
wage mnegotiations, the matter under the
Industrial Disputes Act was referred to
arbitration and adjudication. That is the
whole point, 1t is unfortunatc. There is
8 mechanism. Now, when that mechanism
has heen brought into foice, one wants to
await the result of the adjudication, but
before that, to disrupt the services, [ think,
is unfortunate because that goes against
the very theory of a mutually negotinted

agreement,

The hon. Member said that workmen
only were locked out. Now, under the
Industrial Disputes Act, there is a division
between workmen and management. That
is why the term ‘workmen’ has been used ;
the term ‘workmen' has a certain juridical
meaning under the Industrial Disputes
Act,

‘Then, the hon. Membur said that during
the last pilot strike theire was no lock-out.
Well, the situation was fairly bad at that
time also and I will be perhaps revealing a
secret i 1 say that even at that time, at one
stage, we were considering,—rather the
management,—this  possibility, but luckily
that was averted, With 12,000 out of
14,000 people involved, as far as the unions
are concorned, ds 1 explained eartier, when
the services in any case were coming to a
halt, because of the backlog and the
camulative picture that has  emerged
over fthe Iast years, this position was
taken,

As far a8 the Khosls gward is concerned,
it is fairly 8 complicated matter. My
understanding is that there was no  unilateral
modification of the Khosla award. Whate
ever modifications might have faken place,
they ook place as & result of the negotistions
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with the upnions ; that Is my understanding
at this moment.

ot quww wi : Faw uEEy,
tfeg ¥ac wew o qreredr ow af
WLHTT ST UF a7 AW Y1 Loy qar
st § 5 wowT At sdwrfei WY
A g FR §F fon frht sope
frarf 3 & 7 & welt wlr A wrAAw
wrgat g v ag aq § fr st @
gfraa & g3l & el 9T fywre
saEfor 3ad, 1971 #1 v d%
PRy BT d wwha @f
qAZ A TX yFeaai 7 g ayfom
57 & ? a Arerad aqar FwEa 8
T WA WATT T AR A wEAH &
faors s #inf & 7 aar 37 o
7en ¢ fr ¢feqn by amwey wgfraa &
g%t vy wRarfral & @Y farg ser
2Y war § gawy o7 mam FyTR At
T iy g a ¥ At ¥ aqre-faane
Aorqr d ot g qwg ¥ g AW &
7 W ¥ wrat fmr @Y o @ W om
e seafas T I arwr 7

& oF a1 o AraAr Fgar waT
gt M A B ¥ w97 wedariedt 91, werwt
gAY,  ARTOT MT ArF AT A
FHArf W § AR 165 sy wifew o
g 24 & v o1 s vl ey
i wqnfadl, amgEl #t 5@ wew
aaww ¥ femr wiar 8 7 R qmw
arerw § Wt adew & falaw wean
srgm fo feesl), avat, wmrm d% wedl
R av Arfor femr w165 wad &
HIL A oY e afzare st v
g 538 1

# At sy & 0w o R wrerd
W wigen e ey ¥, 4tk ag ot gw
R v §, & v whefed & wf ey
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WY Thaw oTdy 7 ey aft
g fe @i g wed ) v &
wrdt N oy, gy Afew gw &
sy wom o o o fead i ares
Fag § I qeawt W AR g
W oy famt arn § R ¥ afvw @
T | S AR A F 3w adew
¥ g g FoAT A NETIIAGET
FHafed) €Y anegrel § W AL W@
g, aw At wiqm afefrafa) 1 e
rﬁgvaz%ﬂarmvh?mﬁm
wifr 2 vl & oy s Y wvrw
¥ Ay gqroaAs w78 & 3Ty wlearen
TV oprq & TRy gU M9 IATG

¥ wt foy  wrorey wEITE, AT
Az FagA AR T SN TF AW
303 gz v & fr oY Areraedt g 4y
Ar At & gara b fasie A @
Yraw A Stm quars faet §owAR
gaifas uz v sy 4}

FA¥ TR Fer # fr 7Y SRR andy
grifesgr o & O & 71 aurd qaTed &
% & A waiz & W mAave adr &
R it ey g R # frag o o
gfza ate wles afefrafr & g sirenfs-
e A g feed g oAl gume R
yar # qedt AT W s A Aad
50 84

RIAAT AT X ATEAE &Y AR FEV |
agt on F gasar § g wRg 205 €
Taeg fae S k1 g W W Afe
o vl gemer ¥ gEd ww
me’fﬁﬂ"lﬁ'mﬁ fs gmd o
arger o) g 1 § 3 wselt 4,
A & oy, ) i (o) XA

Trrers § fis 208 fawk § 1 £ ootk fi
165 ¥few gY a1 pe A & 1
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oft worww Wi o Sqoend, R
AT we B 0 g A 165 3o
gfrre faod &1 o dwe ¥ oy od
AATEE & APEO T FW A paT
T | i

W wo fag : Jw &, IWY 165
fawar §im, &fg & famd @i T g
#IC famar #1a1 1 S{w, % 38 T2 @ 97
fF &Y preary wax sz R § R W
7 ATy ¥y YA AT AT T
i @) AW @Y fr o
AAEaTy g7 AR & afw =gt E 1 Ew
g & fir gt T afg @) fadwas
frda &t A feafa & s gare el st
mmmgasﬁtﬁzfﬁﬁmm
o 1o (eomid) e

ety gl 1A A arr &g &, ushw
gift &Y @ 2 A g e
gfr st & vy @ wify faamr gorar
qyeT T qAY 9T JT FEET 91 IAN
aga frer aer ¢\ Awd fadet = sy
qZ HA TS Y FER qT wry eyfr
F% fam § it 7@t B Fnd e Afy
% W

WET A% ALATIAT F 9§47 § F qUAAT
g fe a2y Y wiawr, it fae & adt
i =rfem 1 ot A SR A 9w
gt s @ adr ) 3
FHATY gt &Y § gwfenm AW Qg
FHUNRTL 77 AW AW FIX AT N0 @
affgear g SfFrgma@ T M A N
Y A qE AW AT § #% oy o
for &t gfz & ot ag @ v aga
ageryet afven sreedfir § gad) ow
ey

ot grwe wwf - awaw WEYE,
(Saqwe)
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oft wewy fagrt wmdnlt ¢ wreaw
wgey, 9% Wy a0wT § 7 W sida &
YuEr € 959 &7 fime w3 7 9w oe
& weoer qrg & 1o (emwwer) a gy
fovm wfor 1 At goa= awl o A9
g § IANT IE AR X ANT W
Fidg & weew WA & Reordy A
o el ey d@ed ol fean
wrAT | e (Sawaw) ot HqIY T AW
i) AL W AT a9y B
#T o7 ¥ I Faowrdd i &6 o &Y
TH AL W7 T AEY 90 - () -

weqw wgtaw ¢ ww & wer ¢ oA o
Wwad azmea i

ot gze faprd s 9 SAE
afam

sy wew . # & 9ES W N
o {1 e &fsh ) oo AY o gan
g o= § ot a Wy wifgm
(sumgma) -

oft s fagrd aoddR . @ femd
frar 2 7 sy S AT AAw IgT A
*m I-u(w).u

weuw wivey : wiAAlg wEEY TAEY
wa few wr w1 K W oqm
e g froay tEdA R ozl
fewram d 1

W} wew fagr weldt . sreqe
wien aft oy &5 N oF faz &
A8

wegw Wiww : & 8§ gew WA
awar g ? & avowr g f werw
waeg &5 w4

I thay infotin the new Members that in a
Calling Autention Notice only those members
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are oentitled t0 ask quéstions whose ngwe
have come in the baliet. I would request
other hon, Members not 10 get up.

SHRI ANANTRAQ PATIL (Kbod).
May I ask a question ?

MR, SPEAKER ; No. You are st old
gentleman,

1140 hrs,
ASSENT TO BILLS

SECRETARY : Sir, ] lay on the Table
following five Bills passed by the Houses of
Parlinment doring the Twelfth Session of
Fourth Lok Sabha and assented to :—

(1) The Appropriation (No 4) B:ll, 1970,
(2) The Appropriation {No, $) Bill, 1970,

(3) The Appropriation (Railways) No. 4
Bill, 1970,

(4) The Appropriation (Railways) No. 5
Bill, 1970,

(5) The Indian Medicine Central Council
Bilt, 1970

2. I also lay on the Table copies, duly
authenticated by the Sccritary of Raive
Sabha, of the following six Bills passed by
the Houses of Parliament during the Twelith
Session of Foorth Lok Sabha and assented
(L JE

(1) The Foreign Exchange Regulation
(Amendment) Bill, 1970,

(2) The Salaries and Allowaaces of
Officers of Parliament (Amendment)
Bilt, 1970.

(3) The Tea Districts Emigrant Labour
(Repeal) Bill, 1970,

(4) The Ceniral Labour Laws (Extgnsion
to Jammu and Kashmir) Bili, 1570

(5) The Coal Mines (Conservation and
Safety) Amendment Bifl, 1970,

(e)g\%manmmhumi



